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REPORT OF ANDHRA PRADESH POLLUTION CONTROL BOARD IN THE 
MATTER OF O.A NO.232 OF 2021 (SZ) (EARLIER O.A NO. 296 OF 2021 (PB)) ON M/S. 
MANIKANTA PAPER PRODUCTS, R.SY.NO.130/18P, MAIN ROAD, BODDAM (V), 
RAJAM (M), SRIKAKULAM DISTRICT WITH RESPECT TO HON’BLE NGT ORDER 
DT.15.09.2022. 
 

 

The Hon'ble NGT, Chennai issued orders in the matter of O.A. No.232 of 2021 (SZ) vide order 

dt.15.09.2022 and directed for filing of the report of Andhra Pradesh Pollution Control Board 

(APPCB) after the inspection of the unit, the matter is adjourned to 30.09.2022. (Annexure-I) 

 

Preamble: 

 

1. The Hon’ble National Green Tribunal (NGT), New Delhi registered O.A No. 296 of 

2021 based on a complaint received by email from Sri Nakka Paparao, Srikakulam 

District, vide its order 10.11.2021, appointed a joint committee of state PCB and 

District Magistrate, Srikakulam to look into the grievance and take remedial action in 

accordance with law. The Joint Committee has filed its report dt.11.01.2022, e-filed 

on 20.01.2022. The Joint Committee while submitted its report suggested the unit 

certain remedial measures.  

2. The Hon’ble NGT, Southern Zone, Chennai in its order dt.15.02.2021 in O.A.No.232 

of 2021 (SZ), directed SPCB to file a further action taken report including imposition 

of Environmental Compensation, applying the Central Pollution Control Board 

guidelines issued and submit the report to this Tribunal (Southern Zone) on or before 

21.03.2022.  

3. The APPCB Officials inspected the unit on 24.02.2022 and reported that the unit has 

not taken any remedial measures as suggested by the Joint Committee and operating 

the unit without having consents of the Board.  

4. The APPCB issued closure orders to the unit on 09.03.2022 under Section 31(A) of 

the Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof, in the 

interest of Public Health and protection of Environment. 
 

5. The APPCB also issued notice on 14.03.2022 duly imposing Environmental 

Compensation of Rs.6,85,500/- from the date of rejection letter of the consent 

application dt.24.11.2020 to date of inspection 24.02.2022 as per the Hon’ble NGT 

orders. 

6. The unit filed a W.P No.6671of 2022 before the Hon’ble High Court of Judicature 

Andhra Pradesh at Amaravathi against the closure order issued by the Board. The 

Hon’ble High Court issued order and directed to the 5th respondent (EE, APPCB, 

RO, Srikakulam) “to restore the power supply to the petitioner within a week from 

today and allow the unit to run”. It is made clear that this order will be subject to 

result of O.A. No.232 of 2021, which is pending before Hon’ble NGT, Chennai 

Bench (copy enclosed as Annexure-II) 
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7. The RO, APPCB, Srikakulam requested the SE, APEPDCL, Srikakulam vide letter 

dt.12.05.2022 to restore the power supply to M/s. Manikanta Paper Products, 

R.Sy.No.130/18P, Main Road, Boddam (V), Rajam (M), Srikakulam District as per 

the Hon’ble High Court directions and to facilitate operation of the industry. The 

APEPDCL restored the power supply on 12.05.2022, copy enclosed as Annexure-

III. 

 

Report of the A.P. Pollution Control Board as per the Hon’ble NGT order dt.15.09.2022:  

 

1. The APPCB Officials inspected M/s. Manikanta Paper Products at Boddam (V), Rajam 

(M), Srikakulam District on 17.09.2022 and observed that the unit was in operation and 

producing paper plates by using machinery of Lamination machines, Corrugation 

machine with heaters, glue mixers, online pasting with cutting machine and plate moulds. 

2. As per the Joint Committee suggestions the unit has implemented following remedial 

measures:  

 

i. Provided hood over the heating machine for extraction of fumes and the 

exhaust connected outside for dispersion of fumes. 

  

  

 

ii. The unit removed the exhaust fans provided towards west side i.e., towards 

complainants residences to avoid smell nuisance.  
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iii. All machineries and raw materials are placed under the RCC roof shed to 

control noise levels.  

 

iv. Provided toilet facilities for the labours working in the unit. 

  

  

v. During the visit noise levels were monitored all around the unit and values 

are noted as LAeq 57.3 dB (A), Lmin.48.1dB (A), Lmax 71.4 dB (A). 

Reports enclosed as Annexure-IV.  

 

3. The unit has not paid the Environmental Compensation of Rs.6, 85,500/- as imposed by 

the Board vide notice dt.14.03.2022. 

 

 

It is therefore prayed this Hon’ble Tribunal may be please to record the report and pass 

appropriate orders in the matter. 
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Item No.03:         Court No.2 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No. 232 of 2021 (SZ) 
(Through Vide Conference) 

 

IN THE MATTER OF: 

Nakka Paparao                ... Applicant(s) 
 

Versus 
 

Special Chief Secretary to Govt. of Andhra Pradesh &Ors.       

              ...Respondent(s) 
 

Date of hearing: 15.09.2022.         

CORAM:      

HON’BLE SMT. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER       

For Applicant(s):        None appeared 

For Respondent(s):   Ms. Madhuri Donti Reddy forR1 to R4 

     Mr. L. Rajasekar and Mr. L.G. Sahadevan for R5. 
 

ORDER 

1. For filing of the report of the Andhra Pradesh Pollution Control Board 

after the inspection of the unit, the matter is adjourned to 30.09.2022. 

2. Post the matter on 30.09.2022. 

 

.............................................................J.M. 
(Smt. Justice Pushpa Sathyanarayana)   

 
 

........................................E.M. 
(Dr. Satyagopal Korlapati) 

O.A. No.232/2021 (SZ), 

15
th

 September, 2022. (AM) 
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